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MR. CHAIRMAN:    I    request   you, 

please  sit  down.  Next Question. 

SHRI BHUPESH GUPTA:     I    have 
proved it. 

MR.  CHAIRMAN:   Next  question. 

 

 
NSHRI DAMODAR   SHARMA'S  DEATH AT 
PARLIAMENT STREET POLICE STATION 

J272. SHRI A. B. VAJPAYEE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether it is a fact that one Shri 
Damodar Sharma of Tumsar was detained by 
the Police authorities and during his detention 
at the Parliament Street Police Station, New 
Delhi, he died on the 31st January, 1965;'and 

(b) if so, what was the cause of his death 
and whether it is a fact that neither the 
intimation of the death  of Shri Sharma was 
conveyed 

to his kith and kin nor any effort was made to 
send the dead body to umsar 

 
NTHE DEPUTY MINISTER ne THE 

MINISTRY OF HOME AFFAIRS (Sma L. N. 
MISHRA): (a) Shri Damodar Sharma died on 
31st January 1965 while he was in judicial 
lock up imder the orders of Sub-Divisional 
Magistrate, New Delhi. His death occurred in 
Irwin Hospital where he was removed from 
Tehar Central Jail for medical treatment. 

(b) The cause of death is reported to be 
spinal shock and severe haema-turia. 
Intimation to the relatives of the deceased 
could not be Sent in time as home address of 
the deceased was not available with the jail 
authorities. As the dead body could not be 
kept for more than two days, the body was 
handed over to the Nigam-bod  Ghat  
authorities for disposal.] 
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WRITTEN       ANSWERS       TO 
QUESTIONS 

AUCTION OF PLOTS IN DELHI 

•273. PROF. SATYAVRATA SID-
DHANTALANKAR: Will the Minister of 
Home Affairs be pleased to state: 

(a) when and at what price the Municipal 
or any other authorities concerned with the 
planned development °f Delhi auctioned plots 
during the last two years; and 

(ib) the prices at which the land was 
orginally purchased or acquired by those 
authorities? 

THE DEPUTY MINISTER m THE 
MINISTRY OF HOME AFFAIRS (SHRI Lv N. 
MISRA): (a) and (b) A statement is laid on the 
Table of the House. [See Appendix LII, 
Annexure No. 26]. 

COLONY AT   KALKAJI  FOR  D.PS. FROM      
EAST   PAKISTAN 

*274. SHRI J. C. CHATTERJI: Will the 
Minister of REHABILITATION be pleased to 
state: 

(a) the latest position regarding the 
development of a colony at Kalkajii for the 
displaced persons from East Pakistan; 

(b) whether it is a fact that many persons 
who are not bona-fide East Pakistani displaced 
persons have applied for allotment of plots in 
the colony; and 

(c) if soj what are the criteria to 
determine the eligibility of an appli 
cant for allotment of a plot in the 
colony? 

THE MINISTER OF REHABILITATION 
(SHRI MAHABIR TYAGI): (a) The work of 
development Of land in the colony is in 
progress and is expected to be completed 
during the current year. 

(b)   Applications     for allotment of plots 
will be  invited as soon as the 


